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DEPARTMENT OF HEALTH AND FAMILY WELFARE

NOTIFICATION
Delhi, the 25th February, 2014

The Delhi Council for Physictherapy and Occupational Therapy Rules, 2014
No.F.-17 (75)/ 99—MED/ DHS/313/12920 :—In exercise of the powers conferred by section 50 of The Delhi Council for
Physiotherapy and Occupational Therapy Act, 1997 (Delhi Act No.7 of 1997) the draft Rules were published in official
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Gazette on 7th July 2009 to invite objections and suggestions from public and whereas all objections and suggestions

received were duly considered.
Now, therefore, in exercise of the powers conferred by section 50 of the Delhi Council for Physiotherapy and

Occupational Therapy Act, 1997 (Delhi Act No. 7 of 1997), the Lt. Governor of National Capital Territory of Delhi is
pleased to make the following rules to carry out the purpose of the Act, namely :—

Chapter 1 (Preliminaty)

Rule 1
Short title and commencement.—{1) These rules may be called the Delhi Council for Physiotherapy and Qccupational
Therapy Rules, 2014.

(2). They shall come in to force on the date of their publication in the Official Gazette.

Rule2
Definitions.é-—(l) In these rules, unless the context requires otherwise,
(@) “Act” means the Delhi Council for Physiotherapy and Occupational Therapy Act,
1997 (Delhi Act No. 7 of 1997),
(b) “Ballot Paper” means the voting paper used for voting by VOtEI:S;
(c) “Casual Vacancy” means a vacancy in the Council that has been caused otherwise
than by the expiry of the term of the office of a member;
(d) “Council” means the Delhi Council for Physiotherapy and Occupational Therapy constituted under section 3;
(e) “Count” means all the operations involved in the counting of the votes reco:_'ded for a candidate;
(H  “Election” means election to the Council and the office of President and Vice President thereof;

(g) “Electoral Roll” means and include the roll containing the names of the Physiotherapists under clause (a) of
section 3 and Occupational therapists under clause (b) of the said section in the register in accordance with

these rules;
(h) “Form” means a form appended to these rules;

(i) “Polling Officer” means a person appointed as such by the Returning Officer to be in charge of the polling
station for the purpose of poll; ‘

()  “Polling Station” means a place specified for holding the poll;

(k)  “Registrar” means the Registrar appointed under section 15;

()  “Returning Officer” means the Registrar and any other person appointed by the Govt. of NCTD under rule
3 ’

(m) “Schedule” means the Schedule to these rules;

(n) “Section” means a section of the Act;

(0) “Voter” means a person whose name is included in the Electoral roll and is duly

qualified to participate in the Election,

(2) Words and phrases used but not defined in these rules shall have the same meaning as assigned to them in the
Act,
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CHAPTER 2 (Election)
Rule 3.1,

(i) The Registrar/Dy. Registrar shall, normally, be the Returning Officer. However, the Government shall have the powers
to appoint a Returning Officer and the person so appointed shall function as Returning Officer for the ensuing election
in place of Registrar/ Dy. Registrar.

(ii) The Registrar/ Dy, Registrar shall inform the Governmentrof the need to reconstitute the Council.

(iii) The Returning officer thereafter shall notify in the Official Gazette and two news papers published in Delhi, at [east
ninety days prior to the expiry of the tenure of existing Council the proposed schedule of election,
Rule 3.2

(i) The list or lists in the Registers of Physiotherapists and Occupational Therapists as maintained by the Council and
Published by the Registrar in the Official Gazette shall be the preliminary Electoral roll for the electorate specified in
clauses (a) and (b) of section 3 as on the date of notification of elections.

(ii) No person who is registered provisionally shall have right to vote.

(iii). No names of any person shall be added in the Electoral roll after the last date of filling of nominations and before the
poll.

Rule 3.3

The Registrar/ Dy. Registrar shall prepare and publish in the Official Gazette on a date to be fixed by the Council, the
preliminary electoral rolls in Form 1 (a) and (b) containing the names of all the electors for each of the electorates under
clauses (a) and (b) of section 3. The name of any Physiotherapist /Occupational Therapists shall not be entered in the
electoral rolt if-

(a) Heis an undischarged insolvent:
(b)  He has been found guilty of an ¢lection offence in regard to an election to the Council:
(¢)  He has been convicted by a court of law for an offence involving moral turpitude:

(d)  Heis engaged in any other trade or business or profession as per the rules of registration and as provided under sub- -
section (2) of section 35:

(e) He has intimated to the Council of his voluntary suspension of the practice but has not given intimation of
resumption of practice thereafter.

Rule 3.4

The Registrar/ Dy. Registrar shall publish simultaneously a notice in the Official Gazette and two national news papers
specifying the mode in which and the time within which claims and objections relating to the entries or omissions in the
preliminary rolis shall be presented.

Rule 3.5

On or after the date fixed for the receipt of the claims and objections, the Registrar/ Dy. Registrar shall pass orders in
writing on each claim of objection and revise the preliminary electoral rolls in accordance with such orders, and the rolls as
so revised, shall be published as the final electoral rolls. '

Ruyle 3.6

The Returning Officer shall appoint and shall notify in Official Gazette and in such other manner as he thinks fit the date,
time and place for-

(a)  Filing/receipt of nomination papers,

(b)  Scrutiny of nomination papers,

(c)  Withdrawal of the nomination paper,

(d) Display of the list of contesting candidate in alphabetical order,
(e)  List as per English aiphabetical order,

(fy  Polling,

g2o- LA 1y —A



22 DELHI GAZETTE : EXTRAORDINARY [Part IV

{g) Counting of votes and declaration of results of the election.

Rule 3.7

Every candidate for election shall be nominated by means of a nomination paper completed in Form 2a and 2b which shall
be supplied free of cost by the Returning Officer to any elector applying for the same.

Rule 3.8

{a)  Every nomination paper shall be signed by two electors as proposer and seconder and be delivered to the Returning
Officer on or before the date fixed by him for receipt of nomination, which shall not be less than four weeks before
the date appointed for the poll:

Provided that no elector shall sign more nomination papers than there are seats to be filled up:

Provided further that if more than the prescribed number of nomination papers are signed by the same elector, the
prescribed number of nomination papers first received by the Returning Officer shall, if otherwise in order, be held
to be valid, and if more than prescribed number of nominations signed by the same elector are received
simultaneously by the Returning Officer, all such nomination papers exceeding the number of seats shall be held to
be invalid.

(b) On receipt of each nomination paper, the Returning Officer shall forthwith endorse thereon the date and hour of
receipt.

Rule 3.9

Every nomination paper shall be accompanied by a non refundable fee of Rs.5000 (five thousand) only in cash or through
demand draft in favour of the Delhi Council for Physiotherapy and Occupational Therapy, New Delhi.

Rule 3.10

Nomination papers received by the Returning Officer after the date and the time appointed in that behalf shall be rejected.

Rule 3.11

(a) The validity of the nomination papers shall be scrutirized by the Returning Officer at the place, date and time
fixed in this behalf. The candidate or the proposer or seconder of each candidate shall be allowed to be present
during scrutiny of nomination papers which have been received by the Returning Officer as aforesaid.

(b} The Returning Officer shall scrutinize the nomination papers and decide all questions which may arise as to the
validity of any nomination and his decision thereon shall be final,

{c) Any candidate may withdraw his candidature by notice in writing signed by him and delivered to the Returning
Officer not later than the date prescribed for withdrawl of candidature. A candidate who has withdrawn his
candidature shall not be allowed to cancel the withdrawal or to be re nominated as a candidate for the same
election. -

Rule 3.12

(a) If the number of candidates who stand duly nominated does not exceed the number of members to be elected, the
Returning Officer shall after the expiry of the time for withdrawal of candidature declare such candidate or
candidates to be duly elected.

(b) If the number of such candidates exceeds the number of members to be elected, the Returning Officer shall
forthwith publish their names and addresses in the Official Gazette and shall further cause their names to be entered
in alphabetical order in the voting papers in Forms 3(a) and 3(b). :

(c) Ifapoltis found necessary, the Returning Officer shal! fix the date of polling twenty five clear days before the date
appointed therefore. The voting paper containing the names of the candidates in alphabetical order and bearing the
Returning Officer’s initials or facsimile signature shall be prepared and printed by the Returning Officer. The
Returning Officer shall display the list of candidates in forms 4{a) and 4(b) in his office.
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Rule 3.13

The election of the Council shall be by the single vote by and amongst the voters in the electoral rolls in accordance with
these rules and the voting shall be by secret ballot. No proxy voting shall be allowed.

Rule 3.14

The election of members to the Council shall be held at such place on such date or dates, or during such hour of hours as
per schedule published by the Returning Officer in this behalf.

Rule 3.15
No person shall be entitled to seek election if his name doesn’t exists in the Electoral roll published in this behalf.
Rule 3.16

The Returning Officer shall, at the expiry of the time for withdrawal of candidature, prepare a list the contesting candidate,
in alphabetical order, and display the same outside the office of the Council.

Rule 3.17

The Returning Officer shall direct that before any ballot paper is delivered to a voter at the polling station, it shall be
marked with such official mark as may be specified by him in this behalf and the official mark so specified shall be kept
secret,

Ruile 3,18
The Returning Officer shall ensure the supply of the following material at the polling stations.
(a}) The necessary number of ballot boxes:
(b) The sufficient number of ballot papers bearing the names of the contesting candidates in alphabetical order:
(c) Presiding Officer’s seal, one brass and one rubber seal:
- (d) Ink pad and ink bottle:
(e} Two nos. of rubber seals of cross mark for the purpose of marking the ballot paper by the voters:
() One medium size cloth bag of capable of being sealed for keeping the counted ballet papers:
(8) Two copies of final list of electors:
(h) Two copies of final list of contesting candidates:
(i) Other material considered necessary for the election;
Rule 3.19

The Presiding Officer immediately before the commencement of the poll shall display the ballot boxes to such candidate or
their authorized agents not exceeding one per candidate, as are present at the polling station He shall thereafter lock up the
ballot boxes and fix his sea! along with the seal of the candidates, if they so desire. The ballot boxes shall be kept in front
of the officer to remain visible to the candidates or their authorized agents(s).

Rule 3.20

The Polling Officer shall on the date and at the time and hour specified in this behaif supply a ballot paper to each voter in
person who applies thereof, and take his signature in the Electoral roll against the voter’s name to signify the issue of the
voting paper :

Provided that the ballot paper shall not be handed over to the elector unless he has produced his Registration Certificate
issued w's (35) of the Act for identification. ‘

Rule 3, 21

A voter who has received the ballot paper shall retire to the place earmarked for the purpose, and screened from outside
view and mark his preference against the name of the candidate of his choice. The voter shall thereafter fold the ballot
paper and put it in a sealed ballot box kept for the purpose.
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Rule 3, 22

(a) As soon as practicable after the closing of poll, the Presiding Officer shall close the slit of the ballot boxes and shall
seal it. The candidates or their agents shall be allowed to be present during fixing of the seal.

(b) The polling officer shall then seal into separate envelopes or packets:
(i) The marked copy of the electoral roll:
(ii) The unused ballot papers:
(iii) The cancelled ballot papers:
(iv) The ink and markers:
Rule 3. 23
(a) As soon as the polling time is over the Presiding Officer shall then deliver to the Returning Officer:
(i) The sealed ballot boxes containing ballot papers,
(if) Account of the ballot papers,
(iti) The sealed packets,
(iv) All other materials papers used at the poll.

(b) The sealed ballot boxes and packets shall be kept by the Returning Officer in safe custody for the purpose of
counting; The Returning Officer shall open all the sealed ballot boxes and the sealed packtes in the presence of the
contesting candidates or their authorized agents at the appointed date and for counting.

(c) Ballot paper: -
(1) Invalid votes: The bailot paper shall be invalid if-
(i) There is no mark affixed by the voter,
(if) The mark is affixed against the names of more than the required candidates,
(iii) Any other mark other than the assigned mark is also affixed,
(iv) There is any mark in writing by which voter can be identified,
(v) There is any other extra mark or writing on the ballot paper,
(vi) 1f the ballat paper has not been signed as required,
(vii) The serial number is missing.
All the invalid baliot papers shall be counted during the counting of votes:

Provided that the ballot paper which has been clearly marked for one or more candidate shall not be held invalid
simply because the mark against some other/ others candidate(s) is not valid.

(2) Valid Votes: The remaining votes shail be counted as valid ballot papers. The Returning Officer shall arrange the
remaining ballot paper, get them counted and record the number of votes polled in favour of each contesting

candidate,
(d) Upon the completion of the counting:-

(i) The Returning Officer shall forthwith declare the candidates elected who have secured largest number of valid
- votes. If there are an equal number of votes in favour of each of two or more candidates for one vacancy, the
election shall be determined by the Returning Officer by draw of lots.

Explanation:- First five are automatically declared elected even if there is tie amongst these five. [n case tie
happens for the 6" candidate the election shall be determined by the Returning Officer by draw of lots.
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{(ii) The Returning Officer shall also inform each successful candidate in writing of his having been elected to the
Council,

(iiiy  The Returning Officer shall prepare and sign the list of the Candidates Elected along with the statement of the
Election Results. The list shall then be sent to the Government. The same shall be published in the Official
Gazette and a copy there of shall be displayed on the notice board of the Council.

(iv) The members of the Council shall be deemed to have been declared elected on the date of publication of their
names in the Official Gazette,

(v) After the result of the election has been declared by him, the Returning Officer shall seal the ballot papers and
all other documents relating to the election and shall retain the same with himself! authorized person in safe
custody for a period of six months and thereafter caunse thern to be destroyed.

Chapter 3 (Election of President & Vice-President)
Rule 4.1

As soon as possible, as the case may be, after the President or Vice-President (s), cease to hold office either because of the
expiry of the terms of the officer or for any other reason whatsoever, the Council shall proceed to elect the successor
President or vice-President(s)

Rule 4.2

Immediately after the result of the election to the Council are notified in the Official Gazette and not later than three weeks
thereon, the Registrar shall convene the meeting of the newly Constituted Council for the purpose of electing the President
and the Vice-Presidents from amongst its members.

Rule 4.3

The Registrar or in his absence, the Deputy Registrar shall act as the Returning Officer and will seek nomination in writing
from the members of the council for the election to the office of the President and / or Vice- Presidents(s). The nomination
papers should be signed by two members, as prosper and as seconder, and submitted to the Returning officer on or before
the scheduled date and time thereof.

Rule 4.4

In case a candidate nominated for election to the said offices(s) wishes to withdraw his candidature, a letter duly signed in
that behalf must reach the office of the Registrar before the scheduled date and time of withdrawl not less than clear one
day of such Election. ,

Rule 4.5

The election if required, shall be held by a secret ballot. The ballot papers drawn for this purpose shall be issued to ail the
members in the meeting who shall then vote by putting a mark against the name of the candidate of their choice in the
ballot paper.

Rule 4.6

The candidate polling the largest number of votes shall be declared to have been elected. In the case of a tie, it shall be
decided by a draw of lot and the candidate successful in that draw shall be declared to have been duly elected.

Rule 4.7

(1). Upon completion of the counting, the Registrar shall prepare and sign the list of the candidates elected aleng with the
statement of the election results. The list shall be sent to the government. The same shall be published in the official
Gazette and a copy thereof shall be placed on the notice board of the council.

(i1). For conducting such elections of the Council, the Returning Officer, Asstt. Returning Officer and support staff may be
given and honorarium as prescribed from time to time.

Rule 4.8

On the publication of the list in the Official Gazette the persons whose names appear in the list shail be deemed to have
been declared as elected. The President and Vice-President(s) of the Council shall be deemed to have been elected on the
date of the publication of their names in the Official Gazette.

920 25 1y~
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Rule 8

(i). If any dispute arises regarding any election, it shail be referred to the Government, whose decision shall be final.

(i). The time limit for referring any dispute in sub -- rule (i) to the government shall be, thirty days from the date of-
declaration of the resuit of eiection.
Rule 6

Any vacancy occurring in the office of any member, the President or any of the Vice-President(s) of the Council on
account of any reason whatsoever, shall be filled by fresh elections or nominations, as the case may be. The manner of the
election shail be the same as prescribed in tule 3 and 4 so far as it relates to the members, President and Vice-President(s)

respectively.

Rule 7

Ninety days before the expiry of the term of office of any member the Registrar shall draw the attention of the President to
the impending vacancy so as to enable him to take action under rule 6.

Rule 8

On the occurrence of a vacancy otherwise than by expiry of the term of office, the Registrar shali draw the attention of the
President to the imnending vacancy <o as ta enable him to take action under ruie (6).

Chapter 4 (Council Meeting)
Rule 9.1

The Council shall ordinarily meet twice a year for the transaction of business. A meeting of the Council shall be held at
any other time on a written requisition signed by not less than one fifth of the total member of the Council and addressed to
the Secretary of the Council.

Rule 9.2

All meetings of the Council shall be convened by the Registrar through a notice given to each member stating the date time
and venue of the meeting. The agenda of the meeting shail be settled by the Registrar as the Secretary in consultation with
the President. The President shall preside over the meeting. In the absence of the president, the Vice President or any other
person chosen for the purpose for the time being, by the membets present shall preside over the meeting.

Rule 9.3

At Jeast fifteen clear days notice in writing along with the agenda proposed to be considered at the meeting shall be given
to the membets for holding ordinary meeting. :

However, an extra ordinary meeting shall be convened with in seven clear days from the date requisition is received by the

Secretary.
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Rule 9.4

Prior to any meeting of the Council, the Registrar shall in consultation with the President, prepare a provisional program of
the business and shall furnish a copy thereof to every member of the Council not less that ten days before the day fixed for
the meeting and, at the same time forward to every member of the Council copies of the documents and the evidence, in
any disciplinary case to be brought before the Council during that meeting.

Rule 9.5

Any notice of motion to be included in the program of the business of the meeting shall be sent to the Registrar at least ten
clear days before the beginning of the meeting.

Rule 9.6

When the meeting has commenced and before the agenda is taken up the attendance roll shall be called, and any member
not present before the minutes of the previous meeting are confirmed shall be deemed to be absent.

Rule 9.7

Eight Members (including the President and the Vice Presidents) shall form the quorum. When a quorum is required but
not present the presiding authority shall, after waiting for not less than thirty minutes for such quorum to be met, adjourn
the meeting to such hour or some future day as it may notify on the notice board at the office of the Council, and the

Luradmann vdad narld I iod i ;
busincss which would have been brought before the original meeting had there been a quorum threat, shall be bronght

before the adjourned meeting and may be disposed of at such meeting or any subsequent adjournment thereof, whether
tirere be quorum preseni or not. '

Rule 9.8

All motions and amendments shall be in writing, having been signed by the mover and the seconder. Before the members
speak on them, each motion shall be read by the President or by the Registrar under the authority of the President. All
formal amendments shall be framed so that they may be read as independent motion.

Rule 9.9 .
The mover shall have the right to speak before any motion or amendment is seconded.

Rule .10

Any motion outstanding from the previous day shall take precedence Gver any new item unless the Council otherwise
determines. :

7

Ruled.11

No motion or amendment shall be withdrawn after having been read by the President or under his authority except with the
permission of the Council.

Rule 9.12

The seconder of a motion or amendment may make his speech at any stage of the debate but only the proposer shall have
the right of final reply.

Rule 9.13
If an amendment is proposed, it shall be deposed of before any other amendment is moved.
Rule 9.14

The amendment shall first be put to vote; and if it is lost, a second amendment may be moved and shall be disposed of in
the same manner as the first amendment and so on, until no further amendment is proposed.

Rule 9.15

If all the amendments are lost, the original motion shall be regarded as a substantive motion to which no further
amendment may be moved in that session of the Council,
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Rule 9.16

If any amendment is carried, the original motion so amended shall be regarded as a substantive motion to which further
amendments may be moved.

Rule 9.17

In all case where a division has taken place, any member of the Council may require the names or the number or both the
names and the number of the majority or the minority or those who decline to vote be entered in the minutes.

Ruie 9.18
When a motion is under debate no further proposal shaﬂ be received except the following-
{a) Anamendment namely, “That the motion be amended as follows”,
{b) The postponemnent of the motion namely, “That the consideration of the motion be Postponed”.
{¢) The adjournment of the debate namely, “That the debate on the motion be now adjourned”.
(d) The adjournment of the Council namely. “That the Council be now adjourned”.
(e) The closure of the debate namely, “That the Council do now proceed to vote on the maotion”,
(f) The passing onio ihe nexi liem in ihe prograin of tie business namely, “That the Council instead o
dea! with the motion do pass on to the next item, in the program of the business”.
Ruie 5.i5
When amendment is under debate, no further proposal shall be received except one of the following:-
(a) The adjournment of the debate of the amendment, namely, “That the debate on the amendment be now adjourned”.
(b) The Adjoumment of the Council namely, “That the Council be now adjourned”.
(c) The closure of the debate on amendment namely, “That the Council do now proceed to vote on the amendment”.

(d) The adjournment of the consideration of the amendment, namely, “That the Council instead of proceeding to deal
with the amendment do resume the debate on the motion originally proposed”.

Rule 9.20

The proposal for postponement of the motion may specify a date for its further consideration or may require its
postponement sine die.

Rule 9.21

If the proposal for the adjournment of the debate on a motion is catried, the Council shall pass on to the next item on the
program of business and the debate, shall be resumed at the next ordinary meeting of the Council. The proposer of the
adjournment shall on the resumption of the debate be entitled to speak first,

Rule 9.22

If the proposal for the adjournment of the Council is carried the question under debate shall be dropped from the program
of the business.

Ruie 9.23

On the proposal for the Adjournment of the Council being made and seconded, it shall be competence of the President,
before putting the question to ascertain the opinion of the Council before rising, to proceed to items in the Program of
business on which no objection or remarks have beer received or expected.

Rule 9.24
At the closure of the debate, the motion shall be put to vote if need be.
Rule 9.25

The President may, at his discretion obtain the votes of the members of the Council on any particular question by
circulating the question and the papers connected therewith, placing before them all the facts and information relating to
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the same and obtaining their views there on such question being decided according to the majority of the votes and minute
regarding it being added to the minutes of the Council.

Rule .26

The Minutes of each meeting of the Council shall be read out at the immediate next meeting, as the first item on the
agenda, for the approval of the members and confirmed by the President after a resolution to that effect is passed.

Rale 9.27

The minutes of each meeting shall setout the motions and amendments proposed and adopted or rejected, with the names
of the proposer and seconder annexed thereto but without the comments or observations of the members.

Rule 9.28

When a new or amended resolution is adopted by the Council, the minute shall contain a formal statement as to the effect
of the new or amended resolution upon the previous resolution on the same subject.

Rule 9,29

After the close of any meeting of the Council a printed copy of the minutes of the meeting as confirmed shall be sent to
each member of the Council.

Rale 9.30

Complete minutes of each meeting of the Council after confirmation in accordance with the above sub-rule, shall as soon
as convenient after the close of the meeting be made up in sheets inserted in the yearly volume and consecutively paged.

Rule 9.31
Proceedings of meetings and validity of acts.

Any Resolution passed by the Council, shall not be questioned on the ground, merely on the existence of any vacancy or
any defect in the constitution of the Council,

Chapter S(Appointment of Registrar & Dy. Registrar)
Rule 10.1

The Council shall with the previous sanction of the Government appoint a Registrar and or a Deputy Registrar. He shall be
a qualified medical graduate as prescribed in schedules 1, 11 and D11 of the Indian Medical Council Act, 1956(102 of 1956).

Rule 10 .2
Recruitment Rules for appointment to the post of Register/Deputy Register:
(i) Definitions- In these rules, unless the context requires otherwise,
(a) “Registrar” means Registrar appointed under section 15 of the Act.
(b) “Deputy Registrar” means Deputy Registrar appointed under section 15 of the Act.
(ii) The Council, with the previous sanction of the government, shall
(a) Appoint a Registrar and/ or a Deputy Registrar.

(b) The Registrar shall be an officer belonging to any sub- cadres of the Central Health Services, Ministry of Health
and Family Welfare, Government of India, or Delhi Health Service, GNCTD, and shall be in the grade pay of Rs.
7,600/- or above.

(c) The Deputy Registrar shall be an officer of Central Health Services, Ministry of Health and Family Welfare,
Government of India, or the Delhi Health Service, GNCTD, and shall be at the minimum of entry level (Class-I)
or above and in the Grade pay of Rs. 6,600/-

(d) Person appointed as Registrar and / or Deputy Registrar shall be on deputation to the Council, on the following
conditions, namely:-

9%7%4/;9«&
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(i) The post of the Registrar and / or Deputy Registrar shall be for a maximum period of 03 years extendable
upto 05 years from the date on which the Registrar and / or Deputy Registrar assumes office. However, the
Registrar and/or Deputy Registrar may hold the post, until he or she attains the age of 60 years, whichever is
earlier. The Registrar and/ or Deputy Registrar will be eligible for re-appointment;

(i)' The Registrar and/or Deputy Registrar, while working as a Registrar and/or Deputy Registrar, shall be a full
time officer of the Council and shall not do any other work except with the permission of the Council,

(iii) The Council may with previous sanction of the Government, suspend, dismiss or remove any person
appointed as the Registrar and/ or Deputy Registrar or impose any other penalty upon him/ her in accordance
with the CCS (CCA) rules as in force in Government of National Capital Territory Delhi.

(e) Procedure of selection for Registrar/ Deputy Registrar on deputation.

(i)  Open advertisement in prominent newspapers.

(i)  Advertisement to be issued by DCPTOT in consultation with H&FW Department, GNCTD,
Rule 10.3 ’

The Registrar/Deputy Registrar shall exercise all financial powers as per General Financial Rules (GFR) and shall keep
and maintain registers and such other books and records as required to be maintained by the Council in accordance with the
provisions of the Act, Rules and Regulations of the Council.

Rule 10.4

The Registrar’ Deputy Registrar shall be present at every meeting of the Council; the Executive Committee; the
Physiotherapy Cell and the Occupational Therapy Cell, and shall prepare and keep record of the minutes of the
proceedings of such meetings.

Ruiel),5

The Registrar/ Deputy Registrar shall conduct and have charge of the correspondence of the council and shall issue ali
requisite notices in the manner required by these rules. ‘

Rule 10.6
The Registrar shall fulfill all the duties that may be required of him by the rules and regulations of the Council.
Rule 10.7

'

The Registrar shall be authorized to obtain whatever temporary additional assistance is required, subject ta the sanctien of
the President.

Rule 10.8

The Registrar shall have general control over the management of the office and authority over administrative and support
staff appointed and superintendence of the premises where the Council is functioning from.

Rule 10..9

The Council may with previous sanction of the Gowt. suspend, dismiss or remove any person appointed as the Registrar
and or Deputy Registrar or impose any other penalty upon him/ her in accordance with CCS (CCA) rules as in force in
Govt. of NCT of Delhi.

Rule 10.10

No. officer or employee of the Council shall, without the previous permission of the Council, engage himself in any work
unconnected with the work of the Council.

Rule 10.11

The age of retirement, on superannuation for all employees of the Council shall be such as applicable to the employees of
the Government.
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Chapter 6 (Powers and Functions of President and Vice-President)
Rule 11

(a) The President shall preside over the meetings of the Council..
(b) In the absence of the President, any of the Vice-Presidents may preside the meetings of the Council.

(¢) The President and Vice-Presidents shall have the powers to attend meetings of any committee of the Council as Ex-
Office members.

(d) The President shall have the power to convene a meeting of any of the committee of the Council and place for
consideration of such committee an agenda that he may deem expedient.

(&) The Vice-President (Physiotherapy) and Vice-President (Occupational Therapy) shall preside over the meetings of
the respective Cell headed by them. The respective Vice-President shall have the right to attend the meetings of any
of the committee of the respective cell as Ex-Office members.

(f) The Vice-President shall have the power to convene a meeting of any of the committees of the Cell headed by him
and place for consideration of such committee an agenda that he may deem expedient.

Chapter 7 (Physiotherapy and Occupational Therapy Cells)

Rulel?

(a) The Physiotherapy Cell shall consists of the Vice President (Physiotherapy) Two Physiotherapists from amongst
the members referred to in clause (a) of section 3 and the members referred to in clause (c), () and (g) of that
section. It shall be headed by the Vice-President (Physiotherapy) as per the Act .

(b) The Occupational Therapy Cell shall consist of the Vice-President (Occupational Therapy) two Occupational
therapists amongst the members referred to in clause (b) of section 3 and the members referred to in clauses
(d),(e) and (g) of that section. It shall be headed by the Vice President (Occupational Therapy) as per the Act.

(c) The Physiotherapy Cell subject to the supérintendence, direction and control of the Council shall be responsible
and competent to deal with all matiers related to Physiotherapy and Physiotherapists within the competence of the
Council.

(d) The Occupational Therapy Cell subject to the superintendence, direction and control of the Council, shall be
responsible and competent to deal with all matters related to Occupational Therapy and Occupational therapists
within the competence of the Council.

(e) The meetings and the business of the Cell be transacted and the minutes shall be kept in the same manner as that
of the Council.

(f) The respective Cell shall consider and report to the Council on all matiers concerning the inclusion or deletion of
any qualification in, or from the Schedule to the Act.

(g) The respective Cell shall call from the authorities of any Physiotherapy or Occupational Therapy College or
University as the case may be or from any examining body such information as may be required by the Council
and place it before the Council with its report.

(h) The returns of professional examinations and their results shall be collected by the respective Cell, as the case
may be which shall prepare annually a table of result of such examinations to be taid before the Council.

(i) The respective Cell shall appoint inquiry committees to inquire into complaints of allegations misconduct by a
registered Physiotherapy or Occupational Therapy practitioner. Such committee shall consist of three persons and
the senior —most amongst them shall be the chairperson. The Registrar shall assist all such inquiry committee in
conducting inquiries and submission of their reports to the respective cell of the Council for its consideration.

Chapter 8 (Executive Commitiee)
Rule 13

(a) The Executive Committee shall consist of (i) The President, (if) The two Vice-Presidents of the Council, (iii) Two
members of the Council one each representing Physiotherapists and Occupational therapists nominated by the
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(b

(c)
(d)

(e)

President, (iv) The Director Health Services of GNCTD or his nominee,(v) One member of the Legislative Assembly
of Delhi nominated by the speaker of the Assembly and (vi) One member representing the Delhi Medical Council.

The Executive Committee shall, ordinarily meet once every three months on such date as may be fixed by the
President.

For a meeting of the Executive Committee four members including the President shall be the quorum.

The President may, whenever he thinks fit and shall, upon a written requisition of not less than three members and on
a date not later than seven days after the receipt of such request, call an extraordinary meeting of the Executive
Committee.

All the members of the Executive Committee shall be given seven clear days’ notice of an ordinary meeting and three

~ clear days notice in the case of an extraordinary meeting. Such notice shall specify the place, date and time of the

®

@®

(h)
()
®

(k)
» (1)

(m)

)

meeting and state whether the meeting is a general meeting or a special meeting and the business to be transacted
thereof.

At each meeting, an attendance register shall be placed in the meeting room and every member present shall sign
against his name in the register. .

At any meeting of the Executive Committee no business other than that specified in the notice calling such meetings
shall be transacted.

Provided that the presiding authority may permit any business to be discussed which is of urgent nature and which
could not reasonably be entered in the notice.

If there is no quorum present, the presiding authority shall adjourn the meeting for half an hour and reconvene to
transact the business of the meeting in accordance with the program of the business.

All questions at a meeting of the Executing Committee shall be decided by a majority of votes of the members
present and voting. The presiding authority shall have second or casting vote in all cases of equality of votes.

The minutes of the proceedings of each meeting of the Executive Committee shall be printed and kept in the sane
manner as those of the Council and copies thereof sent to each member of the council .

The Executive Committee shall superintend the publication of registers which shall be prepared by the Registrar.

All petitions or applications addressed to the Council shall be referred to the respective Cell to be examined and
reported upon before being considered by the Executive Committee and finally by the Council.

Provided that all petitions addressed to the Council shall be laid upon the table of the Council for such action as it
deems fit.

The Executive Committee shall consider and prepare a report on the subjects indicated to it by the Council when the
Council is sitting and at other times by the President of the Council. The report when finally approved by the
Executive Committee shall be printed and circulated to the members of the Council at least ten days before the
meeting of the Council.

For attending the meeting of the Council or the Executive Committee or the Cell, only allowance, as determined by
the Council from time to time, shall be payable to members from the funds of the Council.

Chapter 9
SCHEME FOR ESTABLISHING A NEW INSTITUTION

Rule 14.1

Scheme for obtaining permission of the Government to establish a Physiotherapy or Occupational Therapy College. All
applications under this scheme shall be submitted in duplicate to the Secretary {Health & Family Welfare) Government of
N.C.T. Delhi with a copy to the Council in the prescribed proforma alongwith a non-refundable application/ registration
fee as prescribed in chapter 11 of these rules, in the form of demand draft/ pay order in favour of THE DELHI COUNCIL
FOR PHYSIOTHERAPY AND OCCUPATIONAL THERAPY, payable at New Delhi.
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 Rule14.2

The following organizations shall be eligible to apply in form-3 for permission to set up an Institution as defined in clause
(5) of section 2 namely Physiotherapy and or Occupational Therapy college / institutions:—

(2) A University;

(b) An autonomous body promoted by Central and State Government by or under a Statute for the purpose of
education in the field of Physiotherapy or Occupational Therapy;

(c) A society registered under the Societies Registration Act, 1360 (21 of 1860) or correspending Act in States/UT; or

(d) A public religious or Charitable Trust registered under the Trust Act, 1882 (2 of 1882) or the WAKFS Act, 1954
(29 of 1954).

Rule 14.3

The eligible bodies/societies/ institutions shall qualify to apply for permission to establish a Physiotherapy or Occupational
Therapy mstitution, if the following conditions are fulfilled:—

(a) That Physiotherapy or as the case may be, the Occupational Therapy education is one of the objectives of the
applicant in case the applicant is an autonomous body, registered society or charitable trust,

(b) The applicant owns and possesses a suitable single plot of land measuring not less than 0.5 acres. Further the
applicant sheuld have for the proposed institution, constructed areas as follows:—

$. No. Admi.  Area

1* year 50 16,400 sq ft.
2" vear 100 4,200 sq. ft.
3" year ‘""""I_l_SO
4 year 1200 10,300 sq. ft.

{c} The institution is independent with adequate complement of staff including the Principal / Dean.

(d) The Consent of affiliation inform-7 for the proposed institution has been obtained by the applicant from a
recognized University.

(€) The applicant shall wherever neceisary, tie up and obtain an undertaking of a medical college situated within a
proximity of 15km radius, fo the effect that the said medical college shall facilitate training and teaching in the
subjects as prescribed in the syllabus. In case, the said medical coliege does not provide these facilities to the
students, the applicant will create it’s own infrastructure including visiting faculties for teaching purposes.

() The applicant has submitted evidence of affiliation with a 200 bedded multi — speciality hospital approved by the
GNCTD/Govt. of India having the following departments : - Medicine, Surgery and Physiotherapy/ Occupational
Therapy or should have affiliation with hospitals recognized by Govt. of NCT of Delhi of India having fully
equipped Physiotherapy / Occupational Therapy departments as the case may be with Physiotherapists and
Occupational Therapists registered with the Council as the case may be, head of department with a strength of
Professionals as per the Council guidelines.

(2) That the physiotherapy/occupational therapy department as the case may be, of the hospital identified by the
applicant for purposes of clinical training, shall be liable to be inspected by the council to ensure adequacy of
infrastructure for suitable training of the students.

(h)  Physiotherapy/ Occupational Therapy, as the case may be, OPD in campus of the Institution for Clinical Training
of students is mandatery.

(i)  The applicant has not admitted students to the proposal institution.

(j) The applicant provides a performance bank guarantee from a Schedule Commercial Bank valid for a period of five

years, in favour of the Delhi Council for Physiotherapy & Occupational Therapy New Delhi at the ratio herein
mentioned:

Upto 50 admission or part thereof - Rs.50 lakhs (per programme)

Ggre Z205/74-9
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And Rs. one lakh per student admitted above 50 admissions:

Provided that the above conditions shall not apply to a state Government/Union Territory Administration, where it
furnishes an undertaking to provide funds in their plan/annual budget regularly till the requisite facilities are fully
provided as per the time bound program. ‘ '

%) Opening of an institution in hired or rented building shall not be permitted. The institution shall be set up only on
the plot of land earmarked for that purpose as indicated.

Rule 14.4

Inspection will be carried out annually upto 4 years (Completion of course) on payment of inspection fee as prescribed. For
annual inspection thereafter, the inspection fee prescribed for the first year shall be payable.

Rule 14.5

(i) Applications referred by the Department of Health & Family Welfare to the Council shall be registered in the Council
for evaluation and recommendation. Registration of the application will only signify the acceptance of the application for
evaluation, Incomplete applications shall not be registered and will be returned to the applicant along with enclosures and
processing fee, stating the deficiencies in such application. '

(ii) The Council shall register such incomplete applications, if so directed by the Government , for evaluation and may
submit a factual report in respect of the application to the Government.

Rule 14.6

The Council shall asses the capability of the applicant to provide the necessary resources and infrastructure for the scheme,
While examining the application, the Council may seck further information, clarifications or additional documents from
the applicant as considered necessary and shall carry out physical inspection to verify the information supplied by the
applicant.

Rule 14.7

(a) Afier examining the application and after conducting necessary physical inspections, the Council shall send to the
Government a factual report stating:— '

(i) That the applicant fulfils the cligibility and qualifying criteria;

(ii.) That the applicant has a feasible and time bound program to set up the proposed institution along with
required infrastructural facilities as prescribed by the Council commensurate with the proposed intake of
students, so as to complete the Physiotherapy or Occupational Therapy College within a period of four years
from the date of grant of permission;

(iii.)  That the applicant has the necessary managerial and financial capabilities to establish and maintain the
proposed institution and its ancillary facilities including a teaching hospital;

(iv.) © That the applicant has a feasible and time bound program ‘for tecruitment of faculty and staff as per
prescribed norms of the Council and that the necessary posts stand created;

(v.) That the applicant has appointed staff for the 1* year as per the norms of the Council;
(vi)  That the applicant has not admitted any student;
(vii.)  Deficiencies, if any, shall be pointed out.

(b)  The recommendation of the Council as to whether letter of Intent should be granted and if so the number of seats per
academic year should also be recommended. The recommendation will also define annual targets to be achieved by
the applicant commensurate with the intake of students during the following years.

{¢) Where the Council recommends for not jssuing of letter of intent, it shall furnish to the Government:-—
(i). Reason for not recommending the issue of letter of intent;
(ii). Document/facts on the basis of which the Council recommends the disapproval of the scheme.

{(d)  The recommendation of the Council shall be in the form -8.
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Rule 14.8

Wherever the Council in its report has not recommended the issue of letter of Intent to the applicant, it may upon being so
required by the Government reconsider the application and take into account new or additional information as may be
forwarded by the Government. The Council shall, thereafter, submit 1ts report in the same manner as prescribed for lts
initial report.

Rule 149

(a) The Government on the recommendation of the Council, may issue a letter of Intent to setup a new institution with
such condition or modifications in the original proposal as may be con51dered necessary.

(b)  The formal permission may be granted after the comphance of conditions stipulated, 1f any, and submission of the
performance bank guarantee for the required sum is furnished by the applicant to the satisfaction of the council.

(c) The formal permission may include a time bound program for the establishment of the institution and expansion of
the other facilities. The permission may also define annual targets as may be fixed by the Council to be achleved by
the applicant to commensurate with the intake of students in the following years.

(d)  The permission to establish an institution and admit students may be granted initially for a period of one year and
may be renewed on yearly basis subject to verification of the achievements of annual targets. It shall be the.
responsibility of the applicant to apply to the Council for renewal six months prior to the expiry of the itial
permission. The process of renewal of permission will continue till such time, the establishment of the institution
and expansion of other facilities are completed and a formal approval to the institution is granied. Further admission
shall not be made at any stage unless the requirements of the Council are fulfilled. The Government at any stage may
convey the deficiencies to the applicant and provide him an opportunity and time to rectify the deficiencies.

Rule 14.10

(i)  Recognition of qualifications granted by the Institution:—The course conducted by the institution may be
recognized after the 1* batch completes the prescribed course for Bachelor of Physiotherapy and/or Bachelor of
Occupational Therapy.

The Institution shall apply to Principal Secretary (H&FW) GNCT of Delhi in the prescribed form of the Council
for Inspection of Annual University Examinations every year for a period of four years for the purpose of
recognition of the qualification, of Bachelor of Physiotherapy/ Bachelor of Occupational Therapy. After the
institution is recognized, it will pay to the council affiliation fee as prescribed.

(ii)  The recognition of the course shall be valid for five years at a time or withdrawn by government which ever is
earlier.

(i) However, Special Inspections may be carried out by the Council for reasons to be recorded in writing, if directed by
the Government, even during the period of recognition.

(iv)  Recognition of Internship :— Institutions shall send the student for clinical training and internship to the Hospitals/
Institutions with which the Institute is affiliated and which has already been inspected for this purpose.

Rule 14.11

Essential requirements for setting up a post-graduate Teaching Institute, New or Higher Course or study or increase in
Admission capacity as per guide lines of Council:—

(a)i.  An Institution desirous of commencing a post graduate course of study or training in Physiotherapy/ occupational
therapy, must already have an approved existing full-time undergraduate course in Physiotherapy/ occupational

therapy.

ii. Before an Institution be considered for commencing a post graduate course, the first batch of students must have
completed the undergraduate course for that course for which permission is being sought,

iif. The permission for starting a post graduate course will be subject to the institution affiliating that course with the
University concerned.
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(b) Where both undergraduate and postgraduate courses are being conducted, the Institution must satisfy the essential
requirements for undergraduate training as prescribed by the Council and, in addition, must fulfill further requirements
of post training as may be appropriate and required. :

Rule 14.12
Submission of application and application fee.

The application for permission to commence a post graduate teaching institution, or course as the case may be shall be
submitted to the Secretary (Health & Family Welfare) Government of N.C.T of Delhi, Ajong with supporting documents
as prescribed and a non-refundable fee as prescribed in Chapter XI of these tules, in the form of demand draft/ pay order
in favour of THE DELHI COUNCIL FOR PHYSIOTHERAPY AND OCCUPATIONAL THERAPY, payable at
New Delhi. o

Ruje 14.13

Evaluation of the scheme for opening new or higher course etc :— I. The Council will evaluate the scheme submitted
to ascertain prima-facie feasibility of starting a new or higher course of study of training and its capacity to provide the
necessary resources and infrastructure for the said scheme.

. The Council while evaluating such scheme may seek further information / clarification or additional documents
and may carry out physical inspection to verify the information furnished.

Rule 14.14

Report of the Council :—After evaluation of the scheme, the Council shall send a report containing its recommendations
to the Secretary, Department (H&FW) along with a copy of the inspection report duly authenticated on each page by the
inspectors along with the minutes of the relevant Executive Committee meeting.

Provided that upon being so required by the State Government, the Council shall re-consider its recommendation contained
in the report furnished by it after taking into account new or additional information as may be forwarded to it by the
Government and submit its report.

Rule 14.15

Grant of Permission for starting a new or higher course, etc—(i.) The Government may, after considering the scheme
submitted, and the recommendations of the Council thereon, issue a Letter of Intent to grant permission subject to such
conditions or modifications as it may consider necessary. The formai permission will be granted by the Government after
the conditions stipuiated and the modifications suggested are accepted by the Institutions and the performance bank
guarantee valid for the entire duration of such course from a Scheduled commercial bank in favour of the council is
furnished as specified in the schedule appended in these rules.

(i) The provisions regarding performance of bank guarantce will not apply to the Institutions governed by Government
provided they gives an undertaking to provide funds in their Plan budget regularly.

(iii) The permission granted under this regulation for starting a new or higher course of study of training will be valid for
one year only. Annual inspection of the |nstitution shall be carried out till the qualification is recognized by the
Council.

- Ruie 14.16

Application for increasing the admission capacity :~—The Institution may,' submit to the Government, the application
along with scheme in this regard secking permission to increase the admission capacity (number of seats) at the
undergraduate or post graduate level as the case may be.

Essential Criteria: —
An Institution shall qualify to apply, if the following conditions are fuifilled:
(i)  The course conducted by the institute is recognized under the provisions of the Act.

(i) The applicant Institution has received the formal permission of the Government and has started the course in
which the increase in admission capacity seught. '
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(iii) The requirements prescribed in respect of infrastructure facilities including staff, space, funds and equipment etc. -

are fulfilled by the applicant institution for the existing admission capacity as well as for the increase in admission
capacity desired:

(iv) Letter of Universities permission for increasing the admission capacity at the Institution, valid for the entire
duration of course, has been obtained by the applicant from the University to which it is affiliated.

(v) The provision for financial allocation for additional equipment and other infrastructural facilities and for
recruitment of additional staff as per the norms prescribed by the Council in this regard has been made.

Rule 14.17

Submission of the application and the appllcation fee: - (i} The application containing the scheme for increasing
admission capacity in the Institutions, shall be submitted by the Institution to the Secretary (Health), Department of Health
and Family Welfare, Govt. of NCT of Delhi along with a non-refundable fee as prescribed.

(iiY The application shall be forwarded to the Council for scrutiny and evolution.
(iif) Incomplete application or scheme will not be accepted and will be returned to the applicant.

Rule 14.18

Evaination by the Councii of scheme for increase admission capacity:- (i) The councii shaii evaiuaie ihe applicaiion
submitted by the applicant Institution to ascertain the prima-facie feasibility for increasing the existing admission capacity at
the Institution and the capability of the Institutions to provide the necessary-resources and infrastructure for the scheme:
(i) The Council, while evaluating the scheme under this Rule, may seek further information / clarification or additional
documents from may carry out physical inspection to verify the information,

Rule 1.4.19

Report of the Council :- After evaluation of the scheme, the Council shall send a report containing its recommendations to
the Secretary, Health and Family Welfare, GNCT Delhi along with duly authenticated copy of the inspection report and the
minutes of the relevant Executive Committee meeting. The Council shall furnish its recommendations by the stipulated date
on all schemes referred to it by the State Government.

Provided that upon being so required by the Government, the council shall re-consider its recommendations contained in the
repert furnished by it afer taking into account new or additional information if any as may be forwarded to it by the

" Government, and thereafier, submit its report.

Rule 14.20 y

Grant of permission for increasing the admission capacity in the Institutions :- (i) The Government may, after
considering the application submitted and the recommendation of the Council thereon, issue a Letter of Intent to grant
permission subject to such conditions or modification in the original proposal as it may consider necessary, This letter of
intent shall include a clear statement of preliminarily requirements to be met by the applicant. The formal permission may be
granted by the Government after the conditions stipulated and the modifications suggested are accepted by the applicant and
a performance bank guarantee from a Scheduled commercial bank valid for the entire duration of the course in favour of the
Council is furnished as given below;

i. For increase of BPT /BOT seats up to 25: Rs. 50 lakh
ii. For increase of BPT/BOT seats from 26 to 50: Rs. 1 crore {100 lakhs)
iii. For P. G. Degree : Rs. 5 lakhs per seat

(ii) Provisions regarding performance bank guarantee will not apply to the Institution(s) governed by the
Governments or central government, provided it gives an undertaking to provide funds in its Plan/annual budget
regularly till facilities are fully provided as per the time bound programme indicated by it.

(i) The formal permission will include conditions for fulfillment of a time bound programme and achieving of annual
targets in case of BPT/BOT course commensurate with the admissien capacity of students.

(iv) In the case of BET/BOT course, the above permission to increase the admission capacity will be granted for
period of one year and will be renewed on yearly basis subject to verification of the achievement of annual targets

82628551y — /2
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and revalidation, if necessary, of the performance bank guarantee. It shall be the responsibility of the institution to
apply to the Council for such renewal six months before the beginning of the next academic session.

Chapter 10 (Registration)

Rule 151

Any person entitled to be registered under section 35 of the Act and wishes to practice Physiotherapy or Occupational
Therapy in Delhi, shall apply for registration in the register of the Council

Rule 15.2

The application for registration in the Register of the Council with the prescribe fee and copies of the required documents
shall be made in form-9.

Rule 15.3

The fee of Rs.1500/ (Fifteen Hundred) or as may be prescribed from time to time shall be paid in form of demand draft to
“The Delhi Council for Physiotherapy and Occupational Therapy-New Delhi”. The Registrar shall issue a proper receipt
for the application.

Rule 15.4

The application for registration shall be submitted to the Secretary, whe ch

mitted to th hall after scrutiny place it before the concerned

Cell for his recommendation for registration.
Rule 15.3

The concerned Cell may require any candidate to appear before the Cell in support of any statement made by him/her in
his/her application. The Cell concerned shall consider such objections as may be raised against the registration of any
person as Physiothierapists / Occupational Therapist and may, if necessary, call upon-

(a) Any person objecting to the registration.
(b) The applicant for registration.
Rule 15.6

The concerned Cell of the Council after the scrutiny of all the papers and consideration of objections and consideration of
all objections is of opinion that the person applying for registration is a qualified person eligible to be registered; it shall
make a recommendation to the Council for accepting the application,

The eligible person to be registered for practice with the permission of Council.

Persons qualifying from other states of the country having statuary registration with the respective State Councils for
PTOT (where ever these exist) can be registered with DCPTOT after obtaining the NOC from the previous Council.

Rule 15.7
After the approval of the application by the Council, the Registrar shall issue the foliowing to the applicant-
(a) A Certificate of Registration in Form-10-A or 10-B, as the case may be;

(b) A Photo Identity Card in Form-11-A or Form-11-B, as the case may be;
Rule 158

Where a person after submitting application for registration applies for the withdrawal of his application form or his
registration is refused, he/she shall be refunded the application fee after deducting an amount of Rs.100 (Rupee one
hundred) towards administrative expenses.

Rule 15.9

The Registrar shall maintain the registers for Physiotherapy and Occupational Therapy practitioners separately in Form No.
12-A & 12-B.

The Registers shali include the foilowing details of the registered practitioner:-
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(a) Date of Registration;

(b) Registration number;

(c) Registration valid upto;

(d) Full name including father’s name and surname and also the maiden name in case of a woman;
(e) Date of Birth;

() Full Address;

(g) Nationality;

(h) Qualification and date on which obtained;

(i) Date of removal and if subsequently re-registered, the date of entry after removal;
(j) Remarks such as warnings, merit certificate, awards etc.

Rule 15.10

Any person desirous of renewal of his/her registration shall submit an application to the Registrar in Form 12-A or Form
12-B as the case may be atong with the renewal fee of Rs.1500/ or as may be prescribed from time to time.

Rulel5. 11

(a) Every application for restoration of regisiration shall be in Form:13- A or Form-13-B as the case may be specifying
the grounds on which the application is made. The application shall be accompanied by the applicant’s certificate of
degree.

The concerned Cell of the council shall make such inquiries as he deems fit in respect of the application and place it
before the Cell in its next meeting for decision. '

{b) The concerned Cell of the Council may consider the case of restoration of registration of a person whose name had
been struck off from the concerned the register in accordance with report of Inquiry Committee. In such a case,
procedure for fresh registration shall be followed.

{¢) The Council may nominate any of it’s registered members, as Observer, to attend meetings of the Managing
Committee/ Executive Committee/ Governing Body of an institution running a higher course higher study or training
(including a post graduate course of study or training).

Chapter 11(Fees)
Rule 16.

The fees shall be payable, to begin with, against each service mentioned here below, and as further modified from time to
time by publication in official Gazette,

01. | Application Fee for undergraduate/ postgraduate course. Rs. 500.00
Rs. 500.00

02. | Inspection fee for Under Graduate Course, [(per course, per 1¥ Year — Rs. 50,000.00
year (Non Refundable)]. Fee includes Technical Scrutiny and 2" Year — Rs. 25,000.00
Inspection at site. 3™ Year — Rs. 25,000.00
4" Year - Rs. 25,000.00

03. | Inspection of University annual examination for recognition of} Rs. 20,000.00 per year.
undergraduate per year per Course for 4 yrs.

04. | Renewal fee for Recognition of Under Graduate course every | Rs. 50,000.00
five years

05. | Inspection of Post Graduate course [(per specialty, per year — 1™ Year — Rs. 50,000.00
(Non Refundable)]. Fee includes Technical Scrutiny and | 2™ Year - Rs. 25,000.00
Inspection at site.

06 | Inspection of University annual examination for recognition of | Ist year — Rs. 40,000.00
postgraduate course (per specialty per year) for 2 years. 2™ year — Rs. 40,000.00

07 | Renewal of Recognition of Post Graduate course per specialty | Rs. 50,000.00
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after two years.
08. | Registration of Physiotherapists/ Occupational therapists ws| Rs, 1,500.00
35 (1) for five years
Late fee for renewal of registration. Rs. 500.00 per year
09. | Certificate of Good standing (valid for 6 months)and | Rs. 1,000.00
Verification Subsequently Rs. 1,000.00
10. | Recognit ion of Physiotherapy / Occupational therapy Deptt. | Rs. 20,000.00
of hospital for internship and clinical Training
11, | Duplicate Registration Certificate Rs. 500,00
12 | Affiliation fee of institutions Rs. 20,000.00 per year
Rulel?, '

Power to Relax :- The Government may, for reasons to be recorded in writing, relax any one or more of the provisions of
these rules, if in it’s opinion, it is in public interest to do so. .

Note: -The above fee structure may be revised from time to time, after prior approval of the Government.

R\r order and in the name of the

Lt. Governor of the Natlonal Capital Territory of Delhi,

1 hY
(JP. AGRAWAL)

Special Secretary (Health and Family Welfare)
Department of Health and Family Welfare,
Delhi Secretariat, New Delhi.

Prinled by the Manager, Governrent of India Press, Ring Road, Mayapuri, New Dethi-1 10064
and Published by the Controller of Publications, Delhi-110054.
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